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O R D E R 

(Through Virtual Mode) 

02.02.2021:   Ms. Garima Malhotra, learned counsel representing the appellant 

submits that she has filed the written submissions but does not intend to file 

rejoinder.  Mr. Avdhesh Kr. Varshney, learned counsel representing Respondent 

No. 1 submits that the reply affidavit of Respondent No. 1 incorporates all the pleas 

and he does not intend to file written submissions. Thus, pleadings are complete. 

The matter is ripe for hearing. 

The appeal is assigned to Court No. II ‘for hearing’ on 25th February, 2021. 

 
[Justice Bansi Lal Bhat] 

 Acting Chairperson 
 

 
[Dr. Ashok Kumar Mishra] 

 Member (Technical) 

 
 

[Dr. Alok Srivastava] 

 Member (Technical) 
am/gc 


